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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 357/2022 

In the matter of : 

Geeta — Petitioner 

Vs 

Govt. of NCT of Delhi ......Respondent 

FACTUAL AND ACTION TAKEN REPORT ON BEHALF OF 

DELHI POLLUTION CONTROL COMMITTEE 

That This Hon’ble Tribunal vide its order dated 20.05.2022 was 

pleased to pass the following directions: 

“'..1. The grievance in the present letter petition sent by Ms. Geeta 

wife of Banshi Lal resident of A34/8, G-7 Pocket 4, Narela Near J J 

Colony, Bawana is regarding running of illegal slaughtering house in 

the area by persons who are alleged to have criminally intimidated her 

on 20.03.2022 and dumping of garbage and carcasses of dead animals 

by them in the locality which emits foul smell and may result in 

spreading of diseases. 

2. In view of the grievances made in the letter petition, we consider it 

appropriate that a Committee of the concerned authorities be asked to 

verify the factual position and take remedial action on the basis 

thereof. We accordingly constitute Joint Committee of DPCC, 

Commissioner Municipal Corporation, Delhi and Deputy 

Commissioner, North West Delhi and direct the same to verify the 

factual position, look into the grievances of the applicant and take 

remedial action in accordance with law after following due process. 

3, Factual and action taken report may be furnished within two months 
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That a joint inspection by a team of DPCC, MCD and Revenue 

Department officials was conducted on 19.07.2022. Copy of said 

Inspection Report dated 19.07.2022 is annexed as Annexure-A. 

That during the inspection, no slaughter house/ illegal 

slaughtering observed/ traced in the area as alleged by the 

petitioner in her complaint. However, 07 Nos. of local meat shop 

vendors/sellers found exist/ operating in this area on roadside 

pavement. MCD representative present during the inspection, 

informed that these meat shop vendors/sellers are operating 

illegally without having any prior permission from MCD. Apart 

from this one kiosk near pole no. DDA/P.2 was also found 

engaged in selling/stocking of liquor illegally; 15 liquor bottles 

(approx 250ml each) were found and the same were handed over 

to the concerned Delhi Police beat official of the area with the 

direction to initiate action as per the law. 

That during the inspection, Garbage/C&D mixed waste was also 

found dumped at two locations (1) Roadside behind these meat 

shop vendors/sellers near TPDDL Pole no. HT521-104, near G- 

7/8, Pocket-4 DDA flats. (2) Vacant land of DDA, near Light Pole 

no. DDA/P.2, near local kiosk. There was significant foul smell 

in the area all around the dump sites. 

That during the aforesaid inspection of joint team, MCD 

representative was asked for taking necessary action against the 

illegal meat shop vendors/sellers on roadside pavement and also 
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to remove dumped garbage/waste from the site and submit Action 

Taken Report accordingly. 

That during the inspection, a copy of letter dated 12.07.2022 

having Diary No. 324 dated 12.07.2022 (Dy. Director, V.S., 

Narela Zone) was also provided by the Petitioner, wherein it was 

informed that the complaint submitted before the Hon’ble NGT 

is about the illegal encroachment by meat shops and not about the 

illegal slaughtering. Copy of letter dated 12.07.2022 is annexed 

as Annexure-B. 

That Dy. Director (Veterinary Services), Municipal Corporation 

of Delhi, Narela Zone vide its email dated 25.07.2022 submitted 

its Action Taken Report and informed that approx. 7-10 Nos. of 

hutments of illegal meat vendors were demolished during joint 

meat hygiene raid program on 20.07.2022. Moreover, a letter was 

also sent vide no. 337/DD(VS)/NZ/2022 dated 21.07.2022 to the 

SHO, Police Station DSIIDC Narela to keep watch & ward and 

requested for taking action against the illegal meat/ chicken/ fish/ 

pork vendors & temporary encroachment from the Govt. land in 

the area of J.J. Colony, Bawana as per relevant section of the IPC 

& DP Act. Copy of said Action Taken Report dated 

23/25.07.2022 and Letter dated 21.07.2022 issued by MCD are 

annexed as Annexure-C (COLLY). 

That the above status report/ action taken report may please be 

taken on record. 

   



® Annexure- A 
__ 

JOINT INSPECTION REPORT 

Reference No: - OA No. 357/2022 in the matter of “Geeta Vs. Govt. of NCT Delhi” 

A joint inspection of area G-7/8 Pocket-4, Narela, Bawana JJ colony was carried out today i.e. on 

19.07.2022 by the officials of Revenue Department, MCD, DPCC and in the presence of concerned beat 

official of Delhi Police. Observations/findings of the inspection are as under: 

1) During inspection, no slaughter house / illegal slaughtering traced out in the area as alleged by 

the petitioner in her complaint. 

2) 07 Nos. of local meat shop vendors/sellers found existing/operating in this area on roadside 

pavement. As per MCD representative available during inspection, told that these meat shop 

vendors/sellers are operating illegally without having any prior permission from MCD. 

3) Also one kiosk near pole no. DDA/P.2 was found engaged in selling/stocking of liquor illegally; 15 

liquor bottles (approx 250ml each) were found and the same were handed over to the 

concerned Delhi Police beat official of the area with the direction to initiate action as per the 

law. 

4) Garbage / C&D mixed waste was also found dumped at two locations: 

a) Roadside behind these meat shop vendors/sellers near TPDDL Pole no. HT521-104, near G- 

7/8, Pocket-4 DDA Flats. 

b) Vacant land of DDA, near Light Pole no. DDA/P.2, near local kiosk. 

There was significant foul smell in the area all around the dump sites. 

5) MCD representative was asked for taking necessary action against the illegal meat shop 

vendors/sellers on roadside pavement and also to remove dumped garbage/ waste from the 

site. 
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18. Detail of Power Connection 

19. Whether Unit found in Operation 

20. Status of Registration under Plastic 
Waste Management Rules, 2016 

21. Whether Generating Hazardous Waste 

22. Details about Hazardous Waste 

(a) Status of Authorization {if 

any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 

specified label 
(e) | Whether container stored kept 

in an isolated area 
(f) | Whether Hazardous Waste is 

being stored on pucca floor & 
in covered area ; 

(g) | Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 

Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per.the Schedules 
III and III of these rules   

Gj) Authorized mode of disposal. 
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